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Shri T. T. chari: This is
an individual expreesion of opmion
which the hon. Member seeks to make
on the floor of the House, where he
is privileged to express any opinion
he likes.

Shri Sadhan Gupta: May I know by
what time the proposed amendment
will be l.arought before this House?

Shri T. T. Krishnamachari: I am un-
able to give anc‘txme-schedule.

Shri H. N. Mukerjee: In view of
the Tatas and Indian Iron having been
the substantial beneficiaries of Gov-
ernment action, will Government see
to 1t that whatever contributions they
might have made or might not have
made to political parties are intimdated
to the House and to the Elecfion Com-
mission, so that the country might
know whether there 15 a quuid pro quo
arrangement”

Shri T. T. Krishnamachari: The
trouble about the question of the hon
Member 1y that 1t 1s hedged by so
many hypotheses Bul, the ppint that
he mentioned—he mentioned it once
before—is that these companies are
benefictartes <o far as gouernmental
action was concerned 1 would like to
say once again that any bcnefits that
these two companies have obtained
from Government cannot be related to
any subscriptions that they have given
to any pohitical party in which ceitain
Members of Government are interest-
ed. Therefore, I do not think that
this question warrants an answer.
(Interruption)

Shri V. P. Nayar: Are there differ-
ent political parties to which the
Members of Government belong? 1
thought they all belong to one party

Benches of High Courts

*343. Shri Easwara Iyer: Will the
Minister of Home Affairs be pleased
to state:

(a) the States in the Union where
Benches of the High Courts are now
functioning subsequent to the reorga-
nisation of the States, under section
51 (3) of the States Reorganisation
Act;
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(b) whether the Benches so estab~
lished have jurisdiction and powers
to receive appeals, original petitions
and other papers at the place where
they are functioning;

(c) whether in any State a Bench
so estabhished under section 51 (8) of
the said Act 1s now functioning with-
out such jurisdiction to receive papers
as aforesaid, and

(d) 1f so, reasons for the same?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Rajasthan, Madhya Pradesh,
Bombay and Kerala.

(b) to (d) Such papers are being
received by the Benches situated in
Rajasthan, Madhya Pradesh and
Bombay These matters are bewng
determined by the iigh Courts con-
cerned The Trivandrum Bench 1s not
receiving such papers 1n accordance
with the deasions of the Kerala High
Court

Shri Easwara Iyer: In view of the
fact that the Chief Justice of Kerala
High Coutt has put a non-judicial
mterpretation of sccfion 51 (3) of the
States Keorganisation Act, will the
Government con<udar  the desnabihty
of obtlaining an authoritatne judicial
pionouncement on this point by the
Suptetne Coutt unucr article 143 of
the Con.titution”

The Minister of Home Affairs
(Pandit G. B. Pant): If anybody 1s
mtcrested n ontauung a  decision
against the orders of the High Court,
the Government certainly would not
like to take such action itself It is
open to those who aie aggrieved or
diszatisfied to take such action in res-
pect of this order of the High Court
as they may decem proper or appro-
priate

Shri Easwara Iyer: That is not my
question The decision 1s a non-
Judicial interpretation purely on the
administrative side by the Chiet
Justice of Kerala. It is not open to
any party to take it up in appeal to
the Supreme Court otherwise. It is.
only & matter for the President to-
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refer the decision under article 143.
Therefore, I humbly ask whether the
Government will consider the desir-
ability of getting an authoritative pro-
nouncement on that matter by the
Supreme Court. That is what I want.

Pandit G. B. Pant: It 13 a matter of
opinion whether it is an admimstrative
or judicinl matter But, I think it
<cannot be denied that it comes within
the jurisdiction of the High Court.
We do not want to interfere with the
junisdiction of the High Court or with
its discretion if it be a discretionary
power vested in the High Court.

Shri Easwara Iyer: May I ask one
more question?

Mr. Speaker: He 1s going nto argu-
ments.

Shri Easwara Iyer: It 1s a question;
not an argument May I know whe-
ther any representation has been re-
cewved from the State of Kerala”

Pandit G. B. Pant: I do not know
what 1s exactly meant by State of
Kerala .

Shri Easwara Iyer: State Govern-
ment

Pandit G. B. Pant: I do not exactly
remember if any official representa-
tion has been made or received from
the Government of Kerala

Supply of Coal to Bhadravati Works

*344. Shri Shankaraiya: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether 1t 1s a fact that the
Bhadravat: Iron and Steel Works have
been asking for a long time for the
supply of coal by all rail route from
Calcutta area mnstead of through ship-
ping and rail;

(b) if so, the action taken; and
(c) the estimated difference in cost

¢to the works by the present system of
supply?
The Minister of Steel, Mines and

Fuel (Sardar Swaran Singh): (a)
Yes.
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(b) The request could not be acced-
ed to on account of lack of adequate
rail transport facilities.

(c) It is estimated that incidence of
cost of fuel could be reduced by the
Steel Works by about Rs. 45/- per ton
if the total requirements could be
moved by the all rail route, but in
effect it 1s physically impossible to
move all the coal requirements by the
all rail route.

Shri Shankaraiya: May I know
whether 1t has come to the notice of
the Government that much of the
pilferage 1s passed on as wastage and
more loss 18 due to pilferage also?
What 1s the percentage of pilferage?

Sardar Swaran Singh: I am afrawd
I could not say what 1s pilferage and
what 1s the percentage of loss on ac-
count of pilferage. If my hon. friend
who comes from that area, presum-
ably, knows something, I would be
happy to become wiser on that score.

Shri Shankaraiya: In view of the
improvement 1n the situation of wagons
after the construction of wagons, will
the Railway authorities make avail-
able an adequate number of wagons?

Sardar Swaran Singh: This pomt
about the non-availability of wagons
for movement of coal or for the
matter of that, other goods to the
south 1s well known to the House, It
has been discussed here from time to
time I only want to add that this is
the case not only with the Bhadravati
Steel works, but affects the Railways
themselves as also some of the other
industries, They are moving a consi-
derable part of their requirements of
coal hy sea.

Shri Dasappa: May I know whether
the absence of railway communication
between the nearest port and Bhadra-
vati 18 accounting for a large part of
this high price of coal?

Sardar Swaran Singh: Obviously,
it there is inadequate rail capacity for
movement whether from the port or
by the direct all rail route, that would
have an effect upon the supply posi-
tién and supply and prices are linked.

Shri Pasappa: The question is not
one of want of rail communication





